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Pay Scales of LIC

5423. MAJ. GEN. (RETD.) BHUVAN CHANDRA
KHANDURI, AVSM: Will the Minister of FINANCE be pleased
to state:

(a) whether the pay scales in the Nationalised Banks,
General Insurance Companies and LIC is same at present;

(b) whether the wages of Class Ill and and IV staff of
Banks were increased earlier but not in the Insurance Sector;

(c) if so, the reasons therefor; and

(d) the steps taken by the Government to remove the
disparity?

THE MINISTER OF STATE IN THE MINISTRY OF PER-
SONNEL, PUBLIC GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY OF FINANCE
(BANKING, REVENUE AND INSURANCE) (SHRIKADAMBUR
M.R. JANARTHANAN): (a) No, Sir. Pay scales of GIC and
LIC are different from Nationalised Banks.

(b) Yes, Sir.

(c) and (d) It has been decided by the Govt. to give
additional 2.3% wage increase to the insurance sector
employees as was given in the banking sector.

Central Excise and Customs Commissionerate Office

5424. SHR|I MADHAV RAO PATIL: Will the Minister of
FINANCE be pleased to state:

(a) whether the demand for establishment of Central
Excise and Customs Commissionerate Office at Nasik is
pending with the Union Government for a long period of about
15 years;

(b) if so, the reasons for delay in taking the decision
in this direction;

(c) whether the Government is now keen towards the
demand of tax payers of Nasik for establishing of such
Commissionerate Office at Nasik;

(d) if so, the time by which Commissionerate Office is
likely to be established there; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF PER-
SONNEL, PUBLIC GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY OF FINANCE
(BANKING, REVENUE AND INSURANCE) (SHRIKADAMBUR
M.R. JANARTHANAN): (a) to (e) Some Associations of
commerce, industry and employees have represented for
establishment of Commissionerate of Customs and Central
Excise at Nasik. Presently Nasik has two Division level offices
of Customs and Central Excise department and an office of
Additional Commissioner of Central Excise. Creation of a
Commissionerate depends upon number of factors such as
revenue collection, physical jurisdiction, workload etc. The
Government has no proposal under consideration for creation
of Commissionerate at Nasik at present.

SHRAVANA 2, 1920 (Saka)

To Questions 54

IND Bank

5425. SHRI D.S. AHIRE: WIll the Minister of FINANCE
be pleased to state:

(a) whether the Government are aware that Ind Bank
a subsidiary of Indian Bank is returning the amount of
investment to the investors before maturity period;

(b) it so, the details thereof and reasons therefor;

(c) the amount returned to the investors so far and the
criteria fixed for returning the amount;

(d) the number of pending cases as on date and the
reasons for their pendency;

(e) the time by which all the cases are likely to be
cleared; and

(f) the effect on the goodwill/credibility of the bank as
a result thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY OF FINANCE
(BANKING, REVENUE AND INSURANCE) (SHRI KADAMBUR
M.R. JANARTHANAN): (a) to (f) Yes, Sir. Pursuant to the
guidelines made by Securities Exchange Board of India
(SEBI), Ind Bank Merchant Banking Services Ltd. (Ind Bank),
which is a subsidiary of Indian Bank, has stopped accepting
deposits from public, as they cannot engage in Fund based
activities. Further in the wake of directions issued by RBI,
revising the criteria for acceptance of fixed deposits from
public, relating it to the credit rating and networth of the
companies, Ind Bank'’s eligibility has been reduced. Ind Bank
has to bring down the excess deposits before 31.12.2000. Ind
Bank has sent a communication to its deposit holders to send
their Fixed Deposit receipts duly discharged well in time. As
reported by Indian Bank, an amount of Rs. 6.93 crores has
so far been returned to the depositors who have given their
consent for repayment before maturity dates. The bank has
further reported that repayments are processed and des-
patched immediately and no cases are pending. Since all the
deposits were and are being paid promptly, the goodwill and
credibility of the subsidiary has not been adversely affected.

Price of Rubber

5426. SHRI P.C. THOMAS: Will the Minister of COM-
MERCE be pleased to state:

(a) the cost of production of natural rubber since 1980
onwarde;

(b) whether the minimum support price for rubber has
been fixed during any of these years;

(c) it so, the details thereof;
(d) whether the price for this year has been fixed; and
(e) it so, how much?

THE MINISTER OF COMMERCE (SHRI RAMAKRISHNA
HEGDE): (a) to (c) The cost of production of Natural Rubber
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is not ascertained every year. However, the Government of
India have fixed/revised Benchmark Price for Natural Rubber
based on cost of production in the following years:

Year Benchmark Price

RSS-IV Grade (Rs./100 kg.)

February 1986 1650
May 1987 1700
September 1988 1780
January 1991 2145
January 1993 2345
February 1994 2490

(d) and (e) Based on the Report of the Cost Accounts
Branch of the Ministry of Finance, the process of revising the
Benchmark Price for Natural Rubber is underway.

[Translation]
Afforestation Programme by SECL

5427. SHRI LARANG SAl: Will the Minister of COAL be
pleased to state:

(a) the areas where the afforestation work has been
undertaken by the SECL and the names of undertakings
engaged in this work;

(b)

(c) whether the said afforestation work has been done
in accordance with the terms and conditions laid down in the
contract; and

(d

THE MINISTER OF STATE OF THE MINISTRY OF COAL
(SHRI DILIP RAY): (a) Afforestation work Is undertaken on
externalinternal overburden dumps, vacant lands, avenues
in and around colonies/infrastructure by South Eastern
Coalfields Limited (SECL). The agency executing this job,
since 1990, is Madhya Pradesh Rajya Van Vikas Nigam
Limited (M.P.R.V.V.N), a Government of Madhya Pradesh
undertaking.

(b) Since its incorporation, SECL has planted 183.5
lakh saplings.

(c) Yes, Sir.

(d) Final payment is made on the basis of joint
inspection by officials of SECL and M.P.R.V.V.N. and survival
rate of 30% at the end of the third year. f survival is less
than 90%, then pro-rata deductions are made.

.[English]

the latest position of the work done so far;

it so, the basis on which the payment is made?

Funds for Spinning Mills by Financial Institutions

65428. SHRI ABHAYSINH S. BHONSLE: Will the Minister
of FINANCE be pleased to state:
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(a) whether the Government of Maharashtra has sought
financial assistance from IFCI, ICICI, IDBI and other financial
institutions for setting up of new grass root spinning mills in
the State;

(b) if so, the details thereof indicating the spinning mills
for which assistance has been sought; and

(c) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY OF FINANCE
(BANKING, REVENUE AND INSURANCE) (SHRI KADAMBUR
M.R. JANARTHANAN): (a) and (b) Industrial Development
Bank of India (IDBI) has reported that Government of
Maharashtra has not sought any financial assistance from
Financial Institutions (Fis) for setting up new grass root
spinning mills directly. However, both IDBI and Industrial
Finance Corporation of India Ltd., (IFCI) have received
applications/ inquiries from co-operative spinning mills which
proposed to have equity assistance from Government of
Maharashtra. In accordance with the practices and usages
customary amongst banks and in conformity with provisions
of statutes governing public sector banks and financial
institutions as also the provisions of Public Financial Institu-
tions (Obligations as to Fidelity and Secrecy) Act, 1983, the
unit-wise details cannot be divulged.

(c) IDBI has reported that in view of the defaults
committed by a large number of co-operative spinning mills
to Fls, it was decided by the Fls that financing of new co-
operative spinning mills would be considered only after the
dues in respect of existing co-operative spinning mills are
cleared either by the units themselves or by the State
Government who have guaranteed the loans.

OECF Assistance for Irrigation Projects of Karnataka

5429. SHRI A. VENKATESH NAIK: Will the Minister of
FINANCE be pleased to state:

(a) whether the Government of Karnataka has sought
financial assistance from OECF, Japan for several irrigation
projects:

(b)

(c) whether the Union Government forwarded the
requests to OECF,;

(d) the time by which the aid from OECF is likely to
be obtained; and

(e)

THE MINISTER OF FINANCE (SHRI YASHWANT SINHA):
(a) No, Sir.

it so, the details thereof;

if not, the reasons therefor?

(b) to (e) Does not arise.
Rounding off Paise to the Nearest Rupee

5430. SHRI NARESH PUGLIA: Will the Minister of
FINANCE be pleased to state:



